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[S h ri A. C. G uha]
I t  w ill be recalled th a t during  dis
cussions on th e  R rfiabilitation  Finance 
A dm inistration  (A m endm ent) B ill in  
P arliam en t last s e a g ^  fu q h
suggestions w ere maSe, I  l in ^ ^ o d k  
to e x w iB e  tli« m attw .

The R ehabilitation  Finance A d
m inistration  is a t  p resen t charging 6 
p er cent, ra te  of in terest w ith  a 
rebate  of 1 pe r cent, on regu lar pay 
m ent. The R daab ilita tion  f in an ce  
A dm inistration  is m eant to be ru n  on 
b tu iness principles as distinguished 
from  o ther m easures of G overnm ent 
fo r the relief of refugees. A lready 
th e  in terest charged to the  Adm inis
tra tio n  on th e  fim ds m ade available 
b y  G overnm ent is 3 per cent, w hich 
is lower even than  the Government’s 
own borrowing rates.

N evertheless, w ith  a  view  to  help
ing th e  rehab ilita tion  of re fu g e ^ , 
G overnm ent has decided th a t w ith  
effect from  th e  1st A pril 1954, on 
all loans gran ted  or to be granted  
by the R ehabilitation  Finance A d
m inistration  up  to and  including 
Rs. 20,000, the  in terest should be 4J 
p e r  cent, for th e  first five years and
5 per cent, afterw ards w ith  a rebate  
of 1 per cent, in  both  cases if and  so 
long as there  is no default in the  pay
m en t of in terest or instalm ents. 
Loans fo r am ounts exceeding 
Rs. 20,000 w ill, w ith  effect from  th e  
sam e date, bear the ra te  of in terest 
a t 5 i  per cent, w ith  a rebate  of 1 
per cent, if and so long as there  is no 
default in paym ent.

The A dm inistration is being asked 
to  propose an am endm ent of the 
regulations to give effect to this 
decision.

S h li K. K. Baan (Diamond H ar
bour): I beg to p resen t a  petition, 
signed by seven petitioners, in res- 
l^ect of th e  Finw ice Bill, 1954.

FINANCE BILL

P r e s e n t a t io n  o f  P e i i t i o m s

Shri Jaiigde (Bilaspur—Reserved— 
Sch, Castes): I  beg to present a
petition, signed by a petitioner, in 
r ^ e c t  of the  Finance Bill, 1954.

UNTOUCHABILITY (OFFENCES) 
BILL

The D eputy M tolster of Home 
Affairs (Shri D atar): I beg to  move 
fo r leave to introduce a Bill to p res
cribe p u n i s h in g  io r  the  practice of 
untouchability  o r the enforcem ent of 
any disability arising therefrom :

BIT. W eaker: The question is:
"That leave be granted to in tro

duce a Bill to prescribe punish
m ent fo r 'th e  practice of untouchr 
ability  or the  enforcem ent of any 
disability arising therefrom .”

The motion was adopted.

Shri D atar: I introduce the Bill.

GENERAL BUDGET

Mr. Speaker: We shall now p ro 
ceed to the  discussion of the G eneral 
Budget. I  have to announce to the 
House th a t for the benefit of hon. 
Members, I would like to draw  their 
a tten tion  to Rule 225(1) regarding th e  
scope of the Budget as defferentiated 
from  the Finance Bill. D uring the 
Finance Bill, grievances m ay be 
brought to notice. T hat w ill be the 
proper occasion for th a t purpose. So 
fa r  as the  discussion of the Budget is 
concerned, under Rule 225(1), the 
House w ill be a t liberty  to discuss the 
B uaget as a whole or any question of 
principle involved therein. The dis
cussion w ill be regarding the point 
w hether the items of expenditure 
ought to be increased or decreased 
having regard  to the im portance of a 
particu lar head and also the m anner 
in which the Budget is fram ed. 
Grievances not related  e ither to the 
Finance M inister’s speech or not 
directly  arising out of the  proposed 
expenditure w ill not be in order a t 
this stage. They m ay be deferred for 
ventilation a t the tim e of the Finance
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BiU. U nder ru le  225(3) I 
U teen m inutes w ill be the tim e-lim it 
st^dinarily fo r every  hon. M em ber, 
excepting th e  F inance M inister |for 
wtiom one or . m ore ^ iU  be allow 
ed, if necessary.

So fa r  as Leaders of particu lar 
Grqvps. a re  c o n c ^ n i^  if t^^y  w ^ t  
some m ore tim e, ^ y  can tal^e up  to 
a  m M im um  of th irty  m inutes, bu t this 
ex tra  tim e w ill be accounted against 
th e  tim e allo tted  to the  p articu lar 
Group.

Shri Tulsidas (M ehsana W est); Sur,
I  thank you for giving m e the'^oppor
tun ity  to m ake my observations on th e  
G eneral Budget. Let me, at the  out
set, congratulate the Finance M inister 
fo r the  stable financial policy w hich 
has created iihe least possible d istu r
bance and the gradualness w ith  w hich 
he has adopted the financial policy 
in the course of his four Budgets to  the 
needs of planning. His success is 
pa rtly  due, in m y opinion, to the con
servative policy th a t he has been able 
to continue throughout these four 
years of budgeting.

Sir, I ^ a l l  illustrate  w hy I call th a t 
as a conservative policy. He has 
alw ays been under-estim ating reve
nues and capital receipts and over
estim ating expenditure and capital 
disbursem ents. In  the budget y ear
1951-52 the overall deficit w as to the  
tune of Rs. 78 crores as budgeted. In  
th e  revised budget the overall deficit 
was Rs. 96 crores; the  actual w as a 
surplus of Rs. 1 crore. In  1952-53 th e  
budgeted deficit w as Rs. 76 crores; the  
revised estim ate w as Rs. 82 crores and 

’ the  actuals Rs. 46 crores deficit. The 
dilference here is Rs. 30 crores. A nd 
now in 1953-54 the budgeted deficit 
w as Rs. 138 crores; revised estim ate 
was Rs. 128 crores. I do not know 
w hat the  actuals w ill be. T hat w e w ill 
be knowing only next 3̂ ear.

Sir, we have also b e ^  told th a t In the 
year 1954-55 w e w ill have a deficit on 
the revenue side of Rs. 14 crores, and 
with the am ount of Rs, 250 c r o ^  of 
deficit finance, we m ay be able to

m anage th rough  the  year. Now, Sir,
I woiUd like to poin t out th a t m ost 
of ^ e  receipts have increased on the 
rev « iu e  side. In  1951-52 on Hhe reve
n ue side the  budgeted estim ate of 
receipts was Rs. 402 crores, w hile in 
the  revised budget i t  was Rs. 497 
CTores; and actuids Rs. 515 crores. li i
1952-53 the  revenue side show ed a 
budgeted estim ate of Rs. 404 crores; 
th e  revised  am ount was Rs. 418 < ^ re s  
and a c tu s^  Rs. 435 crores. S im ilarly, 
w ith  regard  to the ex p rad itu re  side, 
th e  expenditure was estim ated a t 
Rs. 375 crores in 1951-52, th e  revised 
estim ate is Rs. 405 crores w hile th e  
ac tu a^  are  Rs. 387 crores. In  1952-53, 

401 crores w as the  budgeted 
figure; the  revised estim ate is Rs, 423 
c r c ^  and the  actuals is Rs. 396 crores.

[Mb. Deputy-Speaker in the Chair.]

W hat I do w ant to point out to 
th e  hon. F inance M inister is th a t 
though I h ad  called it as conservative 
finance, and  a conservative Budget, 
as w e b a i t e r s  usuaUy do, it  is not 
really  in  good in terest th a t he has 
fram ed this budget in a m ost con
servative manner. I feel the differ
ence between the budget, revised and 
actual which is, in  m y opinion, m uch 
m ore conservative. I t  is intended to 
m aintain  taxation  a t a level th a t is 
higher than  is w arran ted  by the 
actual needs of the Grovemment. This 
results in tSie imposition of taxation 
w hich is heavier than  it need be.

H ie  M inister of Commerce and In 
dustry  (Shri T. T. K rishnam achari): 
W hat about the deficit?

Shri Tulsidas: I am talking of the 
previous years. I ?an no t talking 
about 1954-55—1 w ill come to th a t 
la te r on.

I find th a t the hon. Finance M inister 
is afra id  of m aking any m ajor change 
in  the taxation structure. He has 
m ade certain changes, particularly  in 
the excise duties and im port duties. 
He has rightly  pointed out,—and I  
know this year most of the Budgets 
even of the S tate Govermnent have
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[Shri Tulsidas] 
m entioned »that,— th a t till the T axa
tion  Enquiry Commission’s rep o rt is 
out, no m ajor changes ^ o u ld  be m ade 
in  the taxation  structu re, b u t he did, 
natu rally , find th a t some change w as 
necessary. If th a t is so, I do no t know  
w hy he has not gone fu rth e r  and  m ade 
w hatever changes th a t w ere necessary 
in o rder to increase th e  p roductiv ity  
and the savings of the  country which 
he thought necessary even before the  
report of the Taxation Enquiry Com
mission.

If the  Taxation Enquiry Commission 
m akes recom m endations of a different 
na tu re, or so m e .  changes become 
necessary, then, I do not th ink  there  
would be any difficulty in m aking 
those adjustm ents. W hen excise 
duties on different goods and an  in
crease in the im port duty on betel nu t 
have been introduced even before the 
rep o rt of th e  T axation Enquiry  Com
mission, this is, in m y opinion,— îf I 
m ay use the word,—an omission on 
the p a rt of the Finance M inister.

I clearly  see from  his speech th a t he 
does not w ish to m ake any change 
though there  m ay be a necessity for 
changes in the  taxation  structure. He 
has not spoken anything w ith  regard  
to any change. I  feel th a t th is is a 
so rt of omission. All im portant 
countries, such as U .SA ., UlC., 
A ustralia, Grermany, etc., have m ade 
changes or are going to m ake changes 
in th e  near fu ture. They have done 
th is in  o rder th a t the productivity  of 
the  country m ay increase. O ur tax a
tion  system  has been in operation 
from  the  tim e w hen there  w as an  
inflation soon a fte r  the  w ar, and w e 
w ill have to  ad just it  on the basis of 
th e  needs of the  country fo r increased 
savings, increased production and in
creased investment. ThCTefore, the 
policy should be changed to su it the  
needs of th e  country. O ur Finance 
M inister was a party  to the decisions 
reached a t ttie  Com m onwealth Finance 
M in ister’s Conference held  a t Sydney 
a n d  th a t is w hy this omission, I say, 
i s  all the  m ore glaring.

Sir, I  am quoting a portion from  
th a t communique:

“We have reaflfirmed our deter
mination to press on w ith deve
lopment, in conform ity w ith our 
general policy, to #the lim it of 
available resources. In  some of 
our countries private enterprise 
is making a large contribution to  
development.”

I would like you, Sir, to m ark the 
sentence th a t follows.

“Governments will be concerned 
to promote balanced develop
ment, w hether public or private, 
to pursue policies designed to in
crease the flow of savings, and  to 
encourage private investm ent from  
both in ternal and external 
sources.”

I m ean there are different places 
where these changes in the taxation 
structure are being pointed out and 
I am sure the Taxation Enquiry Com
mission will recommend w hatever 
adjustm ents are necessary. I do not 
wish to dwell on this particular pro
blem, but I do feel th a t the present 
high level of taxation discourages pro
ductive effort, inhibits the flow of 
savings and discourages investm ent in 
industry. The private sector, even in 
th e  Plan, has to shoulder the res> 
ponsibilities for the bulk of the invests 
m ent in industry and almost aU the  
investm ent in trade. This responsibility 
it cannot discharge on its own a t the 
present level of taxation. I  know th a t 
the Finance M inister has mentioned 
in his speech and the Government ha» 
realised th a t there is a sort of lack 
of capital available to the  private 
sector. For th a t reason the Govern
m ent has floated Industrial F inance 
Corporations. In fact they have gone 
further. As even the Industrial 
Finance Corporations are not meeting 
the needs, they have gone further, 
and the Reserve Bank has appointed 
the ShrofT Committee to look into how 
capital could be made available to th #  
private sector. Further, as the Finance
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Minister has m entioned in  his speech, 
two new Corporations will be floated 
in  order to see th a t increased re
sources are m ade available to indus
try  in the private sector. I t is also 
very signiflceint to point out here tha t 
even in the public sector the borrow
ings have no t , been  as successful— 
according to the words ol the Finance 

, M inister, it  has been slightly dis
appointing. I would be happy to hear 
Irom  him  th a t I am not correct. But 
th a t shows tha t w ith this increased 
taxation  which we have been having 
all these years for particular pur
poses—we are taxing much more for 
the needs which have been shown in 
the  Budget—the object has not been 
attained, because on the one hand the 
moneys have been w ithdraw n and on 
the other the moneys necessary to be 
p u t in for our economy have not been 
p u t in. T hat has not been gone into. 
I t  has been a sort of contraction. And 
th a t reflects the unavailability of the 
cap ital requirem ents in the private 
sector as well as in tihe public sector. 
Therefore even the borrowing pro
gram m e of the Government have not 
been so successful; they  are  ra th er 
disappointing.

The retu rns in the receipts from  
th e  other sources also are  diminish
ing—I am  not saying with regard to 
th e  budget proposals—^but w ith regard 
to  each type of taxation the retu rns 
a re  diminishing. I do not w iA  to 
dw ell upon the point of high rates of 

' the  taxation  of income and also in- 
:flation, which together have been^res- 
ponsible for the erosion of industrial 
cap ital to the tune of hundreds of 

*crores of rupees, especially owing to 
the faulty  practice of calculating 
depreciation on the basis of historical 
instead of replacem ent costs. T hat is 
one factor by which industry does not 
le t  sufficient internal resources to re^ 
habilitate or to pu t any more capital 
goods. I am  sure, as I  said before, 
^ i s  would be looked after by the 
Taxation Inquiry Commission. But, I 
^ould  like to emphasise here th a t it 
y^ould m ake more capital available to 
industry if the Government allowed

the private sector directly to retain  a 
greater proportion o f  its in ternal re
sources instead of giving back to the 
private sector in a round about w a y  
a p art of the resources taken away 
from  it by way of taxation. That is 
w hat I have been trying to point out 
and even in the Bernstein Report this 
has been pointed out. It says:

“Business wiU not be able to 
save if price controls squeeze pro
fit m argins too tightly  or if taxes 
are excessive. Both the rem ain
ing price controls and taxes on 
corporate profits should be re
examined with a view to facilita t
ing in ternal flnancinj? by business 
of capital outlays for replacement 
and expansion.”

This high level of taxation  has been 
continued even after it was known to 
have reduced capital form ation in  the 
private sector on the ground th a t it 
causes a shift of investm ent from  the 
private sector to the public sector. 
But. that does not happen. Experience 
has shown th a t the loss of private 
investm ent has not been made good 
by a corresponding increase in public 
investment. Here again, we feel th a t 
there is not enough purchasing power 
and we m ust therefore, pump some 
money. According to the Budget 
figures we have not been pumping the 
money, bu t we have been taking the 
m oney by way of taxation. That is 
w hat I am  trying to make out.

Taxation on industry and trade has, 
in my opinion, been kept a t a high 
level on the assumption tha t the Gov
ernm ent‘would be able to m aintain a 
certain level of investment expendi
ture, bu t since the actual amount of 
investm ent is considerably less than 
the assumed amount, the public is 
called upon to bear a burden of taxa
tion th a t is not commensurate w ith 
the benefits obtained by way of 
development. Sir, I have dwe?+ or this 
point at length and I would ratiier 
request the hon. Finance M inister to 
go into this point and say whether 
the point th a t I have tried to explain:
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[Stari Tulflfalas]
U ttbt tint r t i l  ctfiise t&t th^ 
sector not hftvihg the cafiiM  or 
resources availAbte.

I would like to m ention thie qu^tetion 
d  deficit financing. The I'inahice 
M inister in  his speech has very 
rightly pointed out th a t this is a 
m atte r which has to be hanclli^ in a 
fa ther difificult inahner. I foow  th a t 
as long as Shri C. D. D eshm ukh is 
there we kre in safe h ^ d s ,  tha t he 
will be able to control, arid the deficit 
firiapcing will not hav e  inuch ^ e c t  
I have mentioned m any tim es before 
m y views about deficit financing. The 
Finance M inister s a ^  th a t the climate 
is now better; and because th e  climate 
is belter, he feels th a t deficit financ
ing should now be resorted to. Now, 
Sir, w ith  regard to the climate, he 
ihas mentioned th a t we have increased 
our production. I agree th a t there is 
an  increase in production. But, the 
increase is not so much and if slightly 
the balance goes the other way round, 
it m ay caase a certain  am ount of 
difftculties. Therefore, he will have to 
be ra th er very cautious, and I am 
sure ho will be cautious. I see in his 
speech in the other House ihe has 
def-nitely said that, if he finds in  
course of tim e th a t the conditions are 
not so good, he will even go to the 
extent of reducing the expenditure.
I am  very glad th a t he has said so 
in the Council of States, Under his 
care, I have not the slightest appre
hension th a t there will be any diffir 
culty w ith regard to deficit financing. 
But, I would like to point out to him  
th a t now th a t there is going to be 
deficit financing of such a magnitude, 
simultaneously, as has a l ^  "been 
referred to by him  in his s p ^ l t ,  we 
m ust come back to a certain am bunt 
of normalcy. W e hfeve to  ^ e a t e  con- 
aitio iii f6t a (S^rtain am ount of licir- 
maiey to  tom e b ^  Snd it m ust conie 
withm  k «6uple of 3%6rs, o r ttiiee  Or 
four years. We are nbiv on th e  t h i ^  
shold <>t th e  Second’ Five Y ear P Io t 
when re a ^ rc e s  w in  be  re^uiired in a 
«iuch larger n ia^ t^d< 5 . iTnless we 
w eate those conditions, we do not

knd% h W  we M»mi be ablfe to fthd 
rfeibuwes tor a  b ig t »  P^jan. We l iia r  
th a t i t  be 6f tlte oM er tif Rs. 7,000 

sothe 3ay Ife. tapores; th e  
p a p c ^  Say 6 "or - ? tliottsiand ciialires, 

it is, f t th a t it
be biggeSr thah  the F irs t Five 

Y ear P lan. I t  was ihenttoned in  th e  
Preaihble of the  P lan  th 6t  the sav- 
Ihgs '# h ich  were 5 per cent. In the  
biiigihhmg of the  Plan would be in- 
c r e a ^  to 6-7^ pei: ten t, a t the end 
of the Piiin. I would Uke to  know  
from  the Finance M inister w hat ihdi- 
cation  he has got to show th a t th e  
Savings have gone up  and, if so, to  
w hat extent. If the savings have no t 
gone up, I do not know hbw he will 
bef able to get Iresources both in th e  
priviate sector and the public sector 
fo r the Second P lan  which is now 
being planned, which m ay be of a  
larger majghitude. If we go on w ith 
deficit financing, as a last resort, I  do 
not know how th a t will work. Deficit 
financing is a very easy way of pro
ducing money. During the Railway 
Budget disciissions, m any M embers 
said now th a t we are em barking on 
deficit financing, why not spend more? 
Sim ilarly wihen we consider the 
Demands of the various M inistries, we 
will hear sim ilar expressions in th e  
House, and even some of the  Minis
ters m ay naturally  expect some m ore 
money. I would like to lay  stress on 
one point. I  only hope th a t th is ex-^ 
penditure w in be on productive pur
poses and not on unproductive pur^ 
poses. I am sure the hon. F inance 
M inister will look into the m atter a n d . 
see th a t the expenditure is on pro^ 
ductive purposes.

Then, I  come ,tp a  very im portant 
poi^t. 7 he  hon. Finance M in ^ t^  ba» 
mentioned in his speech:

•‘The b u ^  deficit fthahci^i^ 
tfhTs ye^ar ahd th e  fcohiitig year ^  
Tie rtiofe f h ^  actbunted  to r  bjr 
th^ O en tril assistafice to th ^
^ f e s  for the ir development 
schemas.**
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This is a very im portant question. 
H ere Hire v<mik to r  deficit &ianiy 
ihg, itoost Of ^ t  m o n ^  w ill be 

In  th s  t e i ^  of assistance to  t 6e 
S ta t« .  A totiil am ount of Rs. t5  
ferorieis was in 1952-53 to  the
States. A sum of Rs. 96 crores was 
b u d g ^ ed  for 1953-54, bu t ttie r e v i ^  
es tim a^  is Its. 14% croitefc. In  ttie 
budget estim ate for W54-65 it iiB 
Rs. 184 crores. I know thttfie is a  
certain am ount of constitutional dS!i- 
culty. S tates natu rally  do not Bke con
tro l by the Centre. But, after ail. 
when a large i»roportion of the money 
voted b y ih is  House goes to the  assist
ance of the States, is it not proper th a t a 
commission of this House ^ o u ld  go 
into tbe States' expw iditure to see 
th a t the money is spent p r c ^ r ly  and 
fo r the purpose it is intended?

Shri S. S. More (Sholapur): W hat 
about provincial autonomy?

Shri Tolsida^: I am not saying iha t 
Govermnent should do it. I am only 
saying this Parliam ent which gives 
sanction for Rs. 250 crores of deficit 
financing ought to have some body— 
I am only ju st throwing out a  sug
gestion—^which ought to have a certain 
am ount of control, or, let me say, 
supervision if control is not liked, on 
the expenditure of the States.

I  do not like to criticise certain  of 
the States’ policies, but I would like 
to  illustrate one point. H ere is the 
question of our sugar industry. We 
are  going to import to  the extent of 
Rs. 25 crores w orth of sugar this year. 
This is really wasteful expenditure. 
The State Governments pu t a cess on 
cane for improvement of the variety 
of cane. And w hat do we find? The 
production of sugar, instead of im
proving, has gone down during the 
last two years, and the position today 
is we have got to im port 5 lakh tons. 
We do not require increased area for 
cultivation of sugarcane. We only 
w ant improved variety  of cane and 
im proved m ethod of cultivation. If  
we have that, we will be able to stop 
this import. This cesc which was

m eant for th e  dev^QpfiMept qt ^ n e ,  
is now  agvvopriated on revenue 
am ount by  Itie States. Therefore, I  
fieel Itoat th is House oiJight to 
some supervision over eaq^endi-
tu re  and scane knowledge is
being d w »  in  th e  States. As i t  was 
suggested in th e  case of S tate enteiw 
prises, I  ffefel th a t we ^ O u ld  have 
«6me sort cif P arliam entary  control 
over S tates’ expenditure.

Of course, w ith regard to Parlia- 
inentary control over S tate enter
prises, I know th a t Grovemment is 
ra th e r  over-sensitive. They have not 
come to any decision in spite of 
Members being keen on having a 
committee. I find th a t most of the 
accounts of these State enterprises, 
which are now private lim ited com
panies, are not available. I have been 
able to get only one or two accounts. 
To give an  instance again, in the 
C hittaranjan  Locomotive Facipry, tiie 
capital a t charge is about Rs. 21 
crores and the production is one 
hundred locomotives at a cost of about 
Rs. 5 crores. That is the production 
of this Factory. I do not know how 
far it is true, but I am told th a t only 
for about th irty  or thirtyi-five loco
motives th a t are produced here, the 
boilers are made in the Factory, while 
for the rest, the boilers are im ported 
from outside the country. Thus, out 
of the to tal capital a t  charge, only 
Rs. 2 or 3 crores go towards produc
tion.

Siinilarly in the A bam ath  Prototype 
Machine Tool Factory, we do not 
know w hat is happening. We have 
got an enormous capital a t charge on 
th is Factory, bu t nothing m uch seems 
to have been done in this regard. I 
bope I am wrong, bu t I would like 
to be enlightened in  the m atter.

At least in the case of those conc<erns 
which have been made into private 
limited companies, we i^hpuld Jtifive 
some knowledge of what is iiapp^^ng 
in them, and they should be aqcount- 
able to this House, I have .been ^  
ing to get «t the accounts of ihi?se 
private limited companies, but so far
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[Shari Tulsidas]
I  have not been successful, excepting 
in  the case of two or three. I would 
therefore suggest th a t Government 
should agree at least now, to  the 
appointm ent of a P arliam entary  com
m ittee or commission, to go into these 
m atters. There is no question of a n y  
party  politics here. As the Parliam ent 
of India, sanctioning the money for 
th e  various projects, I think, we 
should all unanim ously agree to the 
setting up of an organisation to 
scrutinise the expenditure on the 
S tate projects, and also the working 
of the private lim ited companies.

I  hope the hon. Finance M inister 
will look into all these m atters.

Shri T. S. A. O ie ttta r  (T iruppur):
I am not accustomed either by tra in 
ing or by habit, to vainly congratu
late those in power. B ut today I 
believe I am sasdng something more 
than  a  ̂ formality, when I say the hon. 
Finance M inister deserves congratula
tions for w hat (he has subm itted.

W ith the  achievement of independ
ence, th e re  has been a surging enthu
siasm  on the part of our people in 
this great country, and new  India is 
also taking shape before us. We see 
trem endous activity everjrwhere. and 
it has been our purpose to utilise tha t 
activ ity  in  proper channels. Firka 
development schem es,-com m unity p ro
jects, national extension schemes, etc. 
have helped in  our work. Food pro
duction has increased, and fortunately 
natu re  has helped us with timely
rains this year. Industries have
reached their peak production. Prices
have been stabilised. Deficit financing, 
over which we were so much afraid, 
has not done harm .

In addition, to develop industries 
in  our country, industrial develop
m ent corporations are  in the making, 
and th e  In tem ational Bank has 
been consulted as to  how best 
they  can help in  setting up
those corporations. Only one word of 
w arning, I  would like to say, and 
th a t is this. Once we are accustomed 
to  deficit financing, it  is something

w hich m ay m islead us somewhere, but 
I hope the vigilant eyes of the hon. 
F inance Minister. and the Finance 
M inistry will see th a t they put the 
reins when and w here it is necessary.

This Budget is pre-eminently a plan 
budget. This has been willed and plan
ned so th a t it may effectively put into 
operation the Five Year P lan tha t we 
have got. The original P lan was for a 
sum  of Rs. 2,069 crores, b u t the 
am ount has been fu rther increased 
by Rs. 175 crores. so th a t the total 
outlay on the P lan  comes to Rs. 2.244 
crores. out of which nearly  one 
thousand crores of rupees have been 
spent during the last three years, and 
about Rs. 1,244 crores still rem ain  to 
be spent. Our problem now is how to 
find th a t money.

If we look a t the revenue side as 
well as the ways and means picture, 
we find th a t the revenue deficit is 
Rs. 26 crores, capital investm ent 
Rs. 395 crores. repajrment of loans etc. 
Rs. 53 crores, all of w hich comes to a 
to tal of Rs. 474 crores. If  we look at 
the details as to how th is am ount is 
sought to be met. we see the dangers, 
so fa r  as our achievements are  con
cerned. The w ay in  w hich i t  is sought 
to be m et is as follows:

Loans in m arket—^Rs. 75 crores.
Foreign assistance—Rs. 48 crores.
Small savings—Rs. 45 crores.
Miscellaneous dues and
rem ittances—Rs. 56 crores.
Deficit financing—Rs. 250 crores.

W hen we study these figures. Sir, I 
find tha t they have got certain  
features over which we should be well 
warned. In  the coming years, I doubt 
w hether we can take credit for tha t 
foreign assistance which we have 
taken in this budget. W it^ the trend 
of eyents in the world, witli the w ay 
in which things are going on—I should 
not like to explain fu rther—we do not 
know how the feelings of those 
portions of the world which are assist
ing us today will be in the coming
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years, and I think we will be well 
advised not to rely on these Rs. 48 
crores of foreign assistance in the 
coming years. In  the same way» cus
tom s have been giving us a very good 
revenue. B ut this year’s budget has 
show n th a t our income from  customs 
has been dwindling and it  is up to us 
to  find out w hether we will have alter
native revenues to meet these two and 
o ther deficits.

There are also certain other features 
which we ought to take into con
sideration so th a t we m ay be fore
w arned, so th a t we can find out a lter
native methods; if we cannot find 
a ltem ative  methods, we should con
sider w hether we should not go fu rther 
in taxing our people in our own 
country.

Sir, I feel th a t one of the obstacles 
in the way of the putting into effect 
of this P lan is the weakness of our 
State Governments. I find th a t m any 
of the States have not been able to 
gather enough money to pu t in their^ 
share of expenditure. If I m ay give 
an  example—and I am giving Madras, 
m y own State—I find th a t Rs. 92 
crores was the am ount to be spent 
under the P lan by Madras, out of 
which Irrigation and Power account 
for Rs. 50 crores, Agriculture and 
allied subjects take Rs. 18 crores, 
Social Services and Education Rs. 19 
crores, and Miscellaneous Rs. 5 crores. 
I find th a t except for irrigation and 
power, the expenditure for which they 
propose to cover by loans, and for 

, agriculture and allied subjects, whicb 
account for Rs. 18 crores and which 
they  propose to m ake somehow, for 
the  most im portant aspect of the Plan, 
namely, education and social services, 
they have been  ̂ unable to find the 
money. There is a gap of nearly  Rs. 2-5 
crores and we ought to see how we 
are  going to help the States to cover 
these large gaps of deficits that they 
are  having. This P lan is a composite 
whole. I t is not enough if the Centre 
m erely finds the am«ant, its p art of 
the share. I t is also necessary that 
the Centre, with its large resources,

should help the States in finding that 
portion w'hich is necessary for them  
to find. I t is ra th er unfortunate th a t 
in the States* portion, lies one of the 
most im portant aspects of our social 
services, namely, education. To my 
mind, education is perhaps the most 
im portant thing in national regenera^ 
tion, because if we are to develop 
eflficiency, if we are to develop greater 
productive capacity, if we are to have 
g reater intelligence and greater effort, 
the basic thing is to give the proper 
type of education. T hat unfortunately, 
has been pu t to the States* share. The 
responsibility th a t has been taken by 
the Centre in education is so very 
small th a t Rs. 8 crores has been 
allotted for the whole of India in th is 
budget. Many States are  not able to 
find the portions th a t come in  for their 
responsibility so fa r as education is 
concerned. How are  we going to  put 
the P lan  effectively into practice? I 
appreciate th e  priority  being given to 
agriculture; I appreciate the priority  
being given to irrigation  and power, 
because they are necessary. Food m ust 
be produced so tha t the laxige d rain  
th a t we have been incurring by im
porting food m ay be avoided, so th a t 
we may be self-contained in such a 
v ital m atter as food. B ut m ore v ita l 
perhai>s than  this is education and 
yet education has been, ahnost wholly, 
p u t into the States* share. T hat is a 
weakness of the Plan, and unless we 
help the States to cover th a t part of 
the am oun t to cover th a t p a rt of the 
Plan. I th ink  we will be failing to  
that extent.

So I  would like to suggest th a t if  
the P lan is to succeed as a whole, not 
only is it necessary th a t the centr® 
should see t h r o u ^  these priorities 
given according to th e  P lan, b u t 
w herever possible, w henever possible 
and as much as possible, we should 
help the States to get through th e ir  
plans w ith  regard  to education and  
o ther social services.

I would like to suggest some con
structive ideas through which these 
obstacles may be overcome. They m ay
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dfefects; but they are points 
%e mdjr extamine. Tliese m  a 

jfcW potats wMch 1 would suggest 
before I go further.

We have received the reports of tbe 
Fikblic AccxHmts Committee and  it  has 
been p ^ t e d  out many tim es th a t 
there  has been w a s t^ e  on m any of 
th e  big p ro je c t .  I  th ink  we should 
«ramine» w hether th e  money is pro- 
piBily ^?ent or w hether it  has been 
vt Ŝsted through corruption or other- 
wiise. I t  has been broicght to  our 
jfiotice through the reports of the 
P ublic Accounts Committee th a t there 
have been a few  cases in which w ast
age could have been avoided. W hen 
w e a re  spending large sums of mone^ 
and w hen we are  getting th a t  money 
w ith  very g rea t difficulty, it  is our 
duty  to  see th a t in all these projects 
we have proper financial control. We 
m ust have some persons to  go through 
^ e s e  things and see tha t not even one 
pice m ore th an  is necessary is spent 
on these proj^ects.

Sir, there were two bridges which 
w ere very sim ilar—one in N orthern 
India and the other in Southern 
india,—which had almost the same 
specifications, b u t for th e  one in 
N orthern India we spent more than  
double of w hat we spent in  Southern 
India. It also form ed the  subject of 
questions in th is House. I see no 
reason why there should be so much 
difference between these two projects 
w ith the sam e specifications. I t is up 
to us and for the  Finance M inistry to 
go into these cases.

I  have been sugjgesting one w ay of 
taxation, taxation through labour. I 
ih ink  most of the works th a t are 
being undertaken in  the districts, in 
th e  States are  am enities to villages: 
dispensMies, roads, schools and such 
other things. I am  one of those w‘ho 
believe th a t in a country where the 
scope for taxation  is so low as in this 
country, where the taxable w ealth is 
so Smidl, isases by w ay of labour can 
Tield an am ount of work which, in

im a s  of money, w6iild k grelat 
i^ ird ly , I think, we imbtild lilak t th e  
people plan consciouis to  th a t these 

m ay be a c c e le ta t^

d n ^  Tn̂ %\€t i ^ ic h  1 th ink  ih is  H o t ^  
^ u l d  fike tt) h ea t is  kbbut 
worsening of th e  cotiditlbhB of Indlatts 
in  Ceyidii. Hon. Mefhbers are  full2̂  
aw are th a t a certain a g m n te n t 
entered  into between the Prim e Minis
te rs  of India and Ceylon. We find 
th a t certain  acts are  being done in  
Ceylon so th a t this agreem ent is not 
given a proper tria l. I would like ta 
read  a  sm all passage.

**The Ceylonization policy of the 
Government as em m ciatea by 
the Labour M inister. Dr. M. C. M. 
Kaleel, last week is to be first 
implemented in Colombo and 
then ^ a d u a lly  extended to other 
afteas.”

‘'A spokesman of the Congress 
said tha t the C o n fe ss  was in
d ined  to in terpret the Govern
m ent’s move as an indication o f 
the ir  intention to use emplo3rment 
as a lever tc drive Stateless perr- 
sons to embrace Indian nationality 
so th a t they  could be eventuallj 
repatriated.

Under the last census figures in 
a population of nearly  one million 
persons of Indian origin, over 
eight lakhs are Stateless. The 
form er P rim e M inister of Ceylon^
Mr. Dudley Senanajrake, had esti
m ated in June  las t th a t about 
half the num ber of Stateless per
sons would become citizens in the 
course of a year under the  
Citizenship Act. Since then, “how
ever, the ratio  between acceptance 
and rejection of applications is 
understood to have rad ically  
altered. In  the last three or fou r 
mwnths the  num ber of applica
tions rejected is understood to 
have risen very considerably so 
th a t Indian circles fear th a t a t 
this ra te  not more than  one a n d
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a half laikh out b i the tbt^  of 
eight lakhs would qualify fdr 
citi^m ship t m s  ^ I d  
over six and a t iW  littlSis Of ^ s t l^  
l k m »  v rn m  h»  Stateless in-ttie  
l^ fH ^ t ^iirciiltnstcm they
wbiHd he Mked ttt w a ster  tbao^ 
s^ ves as Indian natM»n»te i t  ̂ hey 
wished to continue in their jobs.”

I  should point out th a t our Govern
m ent should take note of th is and see 
th a t w hatever iiappens, these unfol:- 
t u ^ t e  a 1̂  not disturbed firom
their employment, becau!sie a l a i ^  
num ber of them  are born and bred up 
in th a t country.

Shri 6 a ^  (Poona C entral): N ( ^ -  
ing is perfect In this worl4  «md there
fore, to predicate th a t th is yearns 
Budget will be a perfect one is wrong. 
1 have been in this House fo r a long 
period and I do not rem em ber even a 
single budget which has been approved 
without exception by every quarter of 
the country. Tlierefore, the Finance 
M inister m ust be ready alw ays to  
receive a fa ir  m ixture o f congratulfr- 
tions and criticism, sometimes well 
expressed and sometimes warm ly ex
pressed.

So fa r  as I am  concerned, I am 
inclined to congratulate him, bu t I 
have deferred th a t till I see the final 
shape in which the Finance Bill is 
passed.

Dor. Xaalca Sondaram (Visakhapat- 
nam ): Thereby hangs your talel

Shri GadgU: T hat only shows th a t 
I am....

S h u  Veiayiidluui (Qtiilon cum Mave- 
likkara—Reserved—Sch. Castes): Cau
tious?

Shri GadgU:....no, but th a t I am 
very fesp<msible and I do not w ant to 
criticise unnecessarily.

One thing is certain, namely, tha t 
th is Budget provides enough money 
fo r the im plementation of the Five 
Y ear Plan, arid if «oc any reason-the 
S tate  Governments or th e  Central 
Government are not able to fulfil it.

the fault will certainly-^M l»e l£^t of 
Hie M i n i ^ .  ^  han t a l ^  j i
itsk, namely, df raising dfficit fiiiance. 
T b s ^  is. . .Jiotfaing: w9»mg about' i t  
UAffer ooKtroUed ,«ircufQ5tances. As  ̂ a. 
vw ^ cautious man by ^^ure. ^  
tempersn^nt and 'by  experiiSM^, 
has tcikeh every pn^autioa to see that 
any moment be can withdntw i t  from, 
the field of experiment without smy 
serious damage to our ^economy  ̂
Therefore, I am entirely one with him. 
in this respect

l l ie re  is only one littlb  postscrit>t 
th a t I w ant to add to thik, nahirfy, 
th a t It works as an  indirect taxaiion. 
Oii Ihfe whole commtmity, arid to  t h a t  
ektent, the richer c la s sy  h ave  escaped^ 
T hat is m y grievance. If  he couUL 
have lessened the deficit am ount h r  
raising  additional d irect taxation, 1 
would have been right glad, bu t this, 
tim e he has a very good excuse,, 
namely, the Taxation Enquiry Com
m ittee is sitting, and after its labours 
a re  completed and its report is sub
m itted, I  am sure he will take a l l  
those recommendations into conside
ration.

My own fear is th a t the  Taxation: 
Enquiry Commission will not recom
mend any radical change in  the sys
tem  of taxation. That is because th e  
term s of reference, the composition^ 
and the social outlook of those who- 
are concerned w ith it  do not ju stify  
a belief of radical recommendations 
coming from  them. Secondly, the ro le  
of any Taxation Enquiry Commission 
is to work w ithin the fram ew ork o f  
<|ie economic policy propounded by 
the government of the day and in this: 
case the Government of the day h a s  
not m ade up its m ind whether th e  
econoriiy could move towards nations^ 
lisation or w hether the field for pri
vate enterprise should rem ain What i t  
is arid intensive help should be givert 
to it.

So far as w hat is stated in the Con
stitution is concerned, I t h i ^  it  is air 
obligation on the p a rt of the  Govern
m ent, w hether the p resen t one or an y
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o ther th a t m ay come in  its place, to 
see th a t the system of taxation  is in 
•consonance w ith the realisation of the 
ideals as sta ted in the Constitution 
itself. I therefore say th a t the recom
mendations, as I visualise them , will 

:not be radical. I mean no reflection on 
th e  Committee. In  view of this, I am  
requesting G overnm ent to make its 

[policy clear.

As fa r as I am concerned, I have 
^om e to the conclusion th a t so far as 
d irec t taxation  is concerned, there 

^should be no tax  below a  certain  
m inim um  and there should be no 
income beyond a certain  maximum. 

*The range between the m inim um  and 
Ih e  maximum may be adjusted from 
tim e  to time, bu t if somebody asks 
-.me to give an indication of m y mind, 
.1 am  prepared  to say th a t there should 
3>e no income tax  on incomes below 
Bs. 5,000 and there should be no 
Jncom e above Rs. 30,000. We have to 
.see th a t we bring about a society in 
-wWrfi there will be no vast differences 
i n  economics, in w ealth and in h a i r i 
ness, and th a t is possible only if  we 
l im it the two extrem es of income— 
th e  m axim um  and the minimum. I am  
.not asking Governm ent to give the 
Tange here and now. I  am asking them  
to agree in principle th a t beyond a 

-‘C e r t a i n  m axim um  there will be no 
dincome, and a t the same time, beyond 
ra certa in  minim um  there w ill be no 
^direct tax.

I am  happy th a t so far as the 
-estate duty  is concerned, it is already 
-the law  of the land, and those classes 
w hich are  to be affected have not 
-taken to  it  kindly. I  am  told th a t 
- tru s ts  and gifts are the order of the 
-day. A law yer who is also a  M P . told 
m e  the other day, “I  m ust thank  you 
a n d  Deshmukh, because for the last 
lo u r  m onths I  have been having a 
roaring  practice. Not a day passes 
w ithout somebody coming and con
sulting  me” . He said people came to 

li im  to consult how to escape the 
clutches of the Estate D uty Act.

Shri S. S. More; No thanks to the 
House?

Shri G a d ^ :  T hat is so fa r as direct 
tsucation is concerned.

Now, I am not against indirect tax 
es. - I honestly feel th a t this country 
belongs to the poor, and there m ust 
therefore be no section w hich is rich.

Shri R. K. G haadhuri (G auhati): 
Once poor, always poor!
4 P.M .

Shri Gadgil: If this country belongs 
to the poor, we m ust all help in the 
im plem entation of the Five Year P lan  
No. 1, No. 2, No. 3 and so on. If the 
responsibility for raising the standard 
of life is to be shared by everybody 
and everybody is to put his shoulder 
to the  wheel, I welcome indirect taxes. 
B ut there m ust be equity between 
citizens and citizens and there m ust 
be equality of sacrifice. Am I asked to 
give finances for a P lan  in which I 
find th e  emphasis shifting gradually 
from  the public sector to the private 
sector? I do not w ant to dilate on this, 
because I have not got the strength 
enough today. All I say is th a t there 
are  two tendencies clear. One is th a t 
every effort or every wooing is done 
to m ake the private industrialist do 
.this or do that, because Government 
feels th a t they cannot m eet the pro
blem of unemployment unless they 
enlist the sym pathy and co-operation 
of the p rivate sector on the ir terms. 
AU sorts of concessions are  therefore 
being made. Prices of raw  products 
are controlled in their favour and 
there is no control on the finished p ro
ducts, whioh can be sold whenever 
they can get the highest prices. So 
fa r  as small industries and cottage 
industries are concerned, I regret to 
say th a t during the las t two years, 
they have suffered more th an  w hat 
they have suffered during the last 
half a century. I t  is not necessary 
here to cut the thum b of an expert 
weaver: there  are ways and ways of 
taxation.

Shri S. S. More: You can starve
him now.
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Siiri Gadgil: B ut how m any thum bs 
have you? To continue m y argum ent, 
it is my tentative view,—and I do npt 
say th a t I have come to any final 
conclusion,—th a t sm aller industries 
are deliberately neglected and dis
couraged. Most of the industries which 
had come into existence and had pros
pered during w ar time, are finis>hed. . 
Im ports are allowed, on the ground ol 
quality, of biscuits and chocolates. 
Smaller laboratories evolved certain 
colours and to a certain  extent, the 
Government policy was to help them. 
There was ban on the im port of 
certain colours, and after going 
through the pioneering pangs of th a t 
industry last year and this year, they 
had some ray  of hope of eaxning a 
little . Suddenly, the  G overnm ent policy 
changes and those B ritish and foreign 
firms, which were exporting those 
particular colours here, have come 
here and are thinking of a combine 
w ith private industrialists and Gov
ernm ent is going to help them  because 
Government wants bigger production, 
although the requirem ent of the parti
cular colours is fully m et by our own 
industry. It is tim e th a t Government 
looks a little more carefully. For 
example, take the  tin  plate industry. 
Only yesterday I received a pam phlet 
by one B. K. Ghosh. I t contains this 
mformation. In 1947 the Government 
said, “No more licensing of companies 
th a t come into existence la ter on”. 
Then, 1949, 1950 and 1953, dates were 
changed because a certain  British firm’ 
wanted to expand its productions, the  
result is th a t the British firm is get
ting more quota than  can be consum
ed here, whereas Indian companies 
are  going to dogs. I can quote other 
examples, bu t the point I w ant to 
m ake out is this. When we are out for 
a planned economy, we do not engage 
a private industrialist, w hether Indian 
or otherwise, to manage the economy 
in such a way th a t instead of solving 
the problem of unemployment, it wiU 
add to it. Foreign capital and foreign 
interesfe a re  m ore welcome here! I  
am told th a t in the Secretariat, if an 
Indian m erchant goes there, he is

treated  w ith contempt, and if a  
foreigner goes there, he js welcomed. 
I  w ant to ask the Government as to- 
how m any functiOheries of the Gov
ernm ent have given recommendatory 
notes to foreign firms to engage the ir 
friends and relatives. This is a m atter 
to be enquired into. One can easily 
see how things move on. After in
dependence when we w ant to be self
sufficient in m atters of strategic im
portance and in certain  m atters here- 
and there, something else is actually 
happening. Nobody knows w hat is-̂  
happening. I w ant the Governm ent ta^ 
tighten up the situation—not th a t, 
they should have a  public enquiry. 1  
am not against A, B or anybody else^. 
but I honestly feel th a t in the coa- 
tex t of the present uncertain ty  in th e  
world, we have not developed civilian 
industries which can be switched over 
to w ar production in a short time. 
This was an aspect which some of u s  
placed before the P lanning Commis
sion, but it seems th a t no notice has 
been taken of i t  Even now, it is n o t . 
too late, although tim e is the essence 
of the situation. This is a point to a  
delicate to be spoken frankly and . 
freely on the floor of the House, b u t. 
the hon. Finance M inister can ju s t, 
read my mind, and every Member o f  
the House also can do it.

So fa r as actual proposals about, 
indirect taxation are concerned, I  
know there is another occasion, when , 
the  Finance Bill comes, to  raise th is; 
point, bu t now I ju s t w ant to give an 
indication. Take the soap factories. 
There are small factories which are- 
run  by people here in  the last two- 
years, bu t Lever Bros, are being given, 
perm ission to erect a  p lan t capacity 
of which tffis more than  ^ a t  India 
needs, and if th a t plant is installed 
all other soap factories will have to- 
close down. This “India Limited” has 
been the bane of the country.

Pandit Thakur D as Bhargava (G ur- 
gaon): I t wiU lim it India!

Shri Gadgil: I rem em ber th a t ix î
1939—^you were with us—whem.



3241
0 ^ ^ ? ^  224^

[Shri GadgUl 
G andhiji speciaUy asked me to move 
^  r^sdlutfen, and i t  w as a ip»U- 
documeiited boolt th a t w as given to 
me, ^  moved the resolution. Butr 
tli^n we left the Assembly because of 

”̂ r  circumstaoEwes and the m atter was 
h o t p u r s u e .  Today, I  have no  theorer 
tical objection to fo re ie i  c a p ita l but 

-what is happening is th a t tore 4̂  
capitalists, either by them selves o r in 

-dbnjunction w ith our own capitalists, 
a re  driving out the small industries 

-and creating a situation in which it is 
highly necessary th a t we hold all the 
Icey positions b u t w here w® m ay be 
suddenly found to be funking. T hat 

:is  a situation we should avoid.

T ake the  case of betel nut. This is 
th e  only luxury left in Bombay for 
"the poor man. A part from  the  religioiis 
^ s p ^ t  of which my friend Shri l>esh- 
in u k h  is well aware, I  ju st calculated 
th a t  one piece will cost a quarter of 

-an anria. I t was stated in the  Finance 
T^inister’s speech th a t the additional 
b u rd en  m ay be bom e by the middle
men. I have yet to know of a middle
m an who has failed to transfer the 
“burden of the tax  and has borne it 
himself. His shoulders are prover
b ially  slippery. I  urge upon the Gov--

• em m ent th a t in the  nam e of the  com
m on man, for whom all the planned 

‘ econom y and ten thousand oflBcers are 
woriring, they should give him  a little  
relief. If you can w ithdraw  the whole 

► of this tiax, well and good. In  the end 
I  will be able to tell you th a t your 

. general financial arrangem ents are not 
going to be prejudiced. You have 

Mbludgeted for Rs. 238 crores of deficit. 
.A  little  more does not m atter. When 
th e  Taxation Enquiry Commission re- 
I>orts, add three annas a rupee to the 
income-tax. If you accept m y proposal, 
w hich you should, then there is no 

-difficulty of capital formation. Tax 
everyone of us because it is our 
country.

Shri S. S. More: Is it a personal talk 
'Coing on between Mr. Gadgil and the 
■JFinance Minister?

M r. D f® oty-Spcak«; The hon. Mem
ber w i^ 'a d d ^
l<^)k a t the F iriante M i i d ^ .

9 i r i  G a ^ :  This Member unnecei- 
sarily  w ants to  get up  «very tim e 
s ^  p r6t«c t or other.

M r. Depttty-Speaker: All Members
here are hdti. Mertfeers.

Shri Gadgil: Regarding cloth. Gov
ernm ent were getting 
way of im port du ty  on foreign cotton. 
W hat is the  reason to r giving i t  up. 
Somebody ^ i d  it is only Rs. 4 crores. 
E w n  if it  is Rs. 1,00,000, le t me have 
it  1 w ant to know how much of this 
fine cotton for the  m anufacture of fine 
^  superfine d o th  used in  the export 
of fine and superfine cloth. And w hat 
have you done? Rs. 4 crores are 
^ugiht to be m et not by  adding excise 
duty  on the fine an<T superfine cloth 
alone bu t on m y own cloth—medium 
and coarse. Why? This is robbm g 
P eter to  pay  Paul. The textile m terests 
have a pull greater than  any other 
industry w ith the Government of 
India. L ast year for eight months they 
went on accumulating profits, and 
suddenly they raised a hue and cry 
and Government abolidied ^ i s ,  th a t 
and the other duty. They have the 
Government enth-ely in the fold of 
the ir hands. I suggest th a t you  waive 
the du ty  on m edium  and coarse cloth 
and raise th a t much on the  fine and 
superfine variety— Î do not mind.

Then there is the question of art 
silk. H ere also the a r t  silk cloth is in 
competition w ith the fine and superfine 
cloth. I am told th a t this duty is 
imposed more as a result of represen
tations of certain mill owners who 
m anufacture fine and superfine voile, 
because they w ant to  reduce competir 
tion from the a rt silk industry. This 
Is a small industry confined to Surat 
and one or two other places. One of 
the  G ujerat Members told me th a t 
m any in this industry have a loom 
or two. X understand th a t the Finance 
M inister is going to exempt cottage or



a t least be oh t du t^  ^  ^
toe disjj^arity b ^ w e w  the rich and the  
poor is not widened and closed gradu^> 
ly, b u t effectively.

1^  OeiKml 1? 5! ^

sm all industries. B ut a m an m ay have 
or twp ppw^r looms. you m ust 

4 / ^ ^  wbftV < W stit^ t^  ^ c q t^ i^  in
dustry . Are you ^ o ii^  to cppfl^e it 
merely to the m ^ h an ism  of power, 
o r  mechanism of hsMid which works 
it? In the second place, th is indus- 
t iy —I am speaking from  litera tu re  
supplied to me and cannot vouchsafe 
for its accuracy—has not been doing 
well for the last three years. They 
a re  already paying an im port duty  of 
36 to 38 per cent. At Bhivandi, the 
clo th  is sold a t 7 annas 6 pies; another 
variety at 8 annas or 10 aimas. On 
th a t you a re  charging I th ink  one 
aniia and six pies. Ju s t consider w hat 
th e  percentage works out to. You are 
going to exempt cotton which is going 
to be used for the m anufacture of

line and superfine cloth from im port 
duty . But why this discrimination? If 
it  is your policy to exempt raw  m ate
rials for industrial purpose from  im
po rt duty, then have a little  equity 
in it. Do justice between competing 
industries. I entirely agree th a t the 
Finance M inister has every justifica
tion  to raise by excise whatever he 
loses by way of im port duty, because 
of the policy of protection. That is
perfectly correct. But, as I said, there 
m ust be equity, and equality of sacri
fice.

I have liothlng to say about the ex
penditure side. I do not agree with 
m y hon. friend Shri Tulsidas iCila- 
-chand tha t there m ust be this control 
and that control. It is a m atter for 
th e  State Legislatures. The general 
control is certainly there. Let them  
not say that we have not been able 
to implement the Plan because of lack 
of finance. Giv» them  more.

So far as deficit financing is con
cerned, it is a Kamadhenu, provided 
you use it with care. I am convinced
that so far as these m atters are in
th e  trusted hands of my hon. friend 
Mr. Deshmukh we need not fear any
thing. All tha t I w ant him to do is to 
realise th a t this country is a country 
of the poor, it belongs to the poor and 
there m ust be no rival owner. It m ust

V. G. DeApan^ (G una): 
Mr. Deputy-Speaker, ^ r ,  I rise to ex
press my deep disappointm ent on th is 
Budget. Some hon. Members have 
congratulated the Finance M inister. 
B ut I really congratulate the spokes
m an of the Congress who has ju st 
spoken for the way in which he has 
congratulated the Finance Minister. I 
am also going to congratulate the 
Finance M inister in th a t m anner. My 
own complaint against this Budget is...

Shri GadgU: Once in a way you h ave 
become a Congressman!

Shri y. G. Deshpande: In  th is way,  ̂
when all Congressm<?n come forw ard, 
to expose cases of corruption, giving 
chits to their relatives, etc., I  would 
also be a Congressman by all means!

My complaint against this Budget is 
m ainly based on the taxation m easures 
which are  likely to affect the middle 
classes. My feeling is tha t the excise 
duty on soap, on cement, and last bu t 
not least on shoes, and other types of 
taxation, will do grave injustice to th e  
middle classes. I disagree w ith 
Mr. Gadgil when he says tha t indirect 
taxes are  better.

An Hon. Member: He did not say
so.

Shri y. G. Desfapasde: Then, I mis
understood him.

I may say tha t the burden of the 
indirect taxes necessarily falls upon 
the middle classes and the  poorer 
classes. This Budget has been fram ed 
with a view to give advantage to the 
capitalist classes, and the middle 
classes would be the sufferers. My 
complaint is not only against small 
taxes here and there, but also against 
what is known as deficit financing. I t  
is a great magic, which the great 
magician, our Finance M inister is, dis
playing in this country. When we h av e
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no money, Rs. 250 crores are  going to 
be spent and we are watcMng with 
wonder this great experim ent of 
deficit financing. My own fear is th a t 
th is deficit financing m ay end in noth
ing. It m ay on the other hand result 
in inflation. Our country has been 
congratulated by many foreign coun
tries for having checked inflation. B ut 
now our Finance M inister in his 
anxiety to give economic prices to 
different industries and th e  agricul
tu ris ts is try ing  this experim ent I 
would not have complained even 
against this deficit financing of Rs. 250 
crores. My main complaint is that th is 
Budget is conceived in a sp irit of conv 
placence, w ithout taking into con
sideration th a t th is country is on the 
brink  of a crisis. India has to take 
into consideration the great dangers 
lacing  here. We have to take note of 
th e  fact th a t America has decided to 
give m ilitary aid to Pakistan. In the 
face of this, the country is experi
m enting in prohibition, thinking tof 

com m unity projects and thinking in 
term s of the Colombo Plan. We still 
find th a t our Finance M inister ex
pects Rs. 48 crores of foreign aid. 
This very fact shows tha t he thinks 
•that the  whole world politics will go 
on as it is going on. W ith the self
respect th a t we are a t least showing, 
on the face of it my feeling is th a t a 
tim e may come when it will be im
possible for us either to receive this 
Rs. 48 crores or for them  to donate 
th is Rs. 48 crores to us. In  view of 
this, m y complaint is th a t this Budget 
has not taken  into consideration the 
danger th a t is confronting India.

Another thing which I w ant’to men
tion, in passing, is th a t our Finance 
M inister has infinite and unending 
fa ith  in the good intentions of Pakis
tan. We on this side have repeatedly 
said th a t we have no faith  in Pakistan. 
Pakistan  does not implement the 
agreements. Our Finance M inister in 
the first year pu t Rs. 9 crores to be 
realised from Pakistan. The next year 
h e  put this figure a t Rs. 18 crores. I

still rem em ber th a t last year our la te  
Dr. Syama P rasad  M ookerjee w arned 
our Finance M inister th a t he was no t 
going to realise this Rs. 18 crores. 
This year our Finance M inister comes 
and says th a t the deficit is only oil 
account of Pakistan  having failed to  
pay Rs. 18 crores. W ith his unending 
hope, he says tha t this year he is 
confident th a t by having talks with 
representatives of Pakistan he w ill 
have Rs. 9 crores. I do not know w hat 
P akistan  is going to send us. The 
hon. Member, Mr. Gadgil also has 
given some gentle hint. Responsible as 
he is, he believes in giving gentle 
hints! My complaint is tha t our Gov
ernm ent has not taken any h in t from  
the events th a t are developing in th e  
world. India m ay be a great country; 
it may be claiming to be the cham
pion of world peace but we do live 
in this 20th  century and we have to 
be realistic. My complaint is tha t th is 
Budget is inaccurate and unrealistic.

England is not a country which you 
can call a war-mongering country. 
Those who have followed the B ritish  
Budget m ust have seen w hat huge 
defence programme they have pre
pared. They have taken American aidr 
I think, to the extent of 120 m illion 
sterling in the new defence program m e. 
When B ritain  w ith all its preparation 
and defence policy thinks tha t its  
defence preparations have to be iiv- 
creased, our Government, w ith deficit 
financing to the extent of Rs. 250' 
crores, has increased its defence ex
penditure by only Rs. 6 crores. Even 
for building bungalows in Delhi they  
are going to spend more than  four 
crores and for the defence of this v ast 
country they are  thinking of increas
ing their defence expenditure only by  
six crores. My feeling is th a t th e  
defence expenditure is not to be spent 
for any m aterial improvements in th e  
defence preparations bu t on some 
purchases for the Air Force. They a re  
going to spend this and our defence 
will rem ain where it was. I cannot 
blam e t^e Finance M inister for th e
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position in which the country is 
placed; i t  is ju st a  m irror of the 
country’s adm inistration and the 
Budget ju st reflects it.

Our m ain defect has been th e '^ i s -  
taken foreign policy of the Govern
m ent which has landed us into the 
present trouble. My feeling is tha t had 
the Prim e M inister of this country not 
followed the mad game of w hat they 
call ‘d5Tiamic neu trality ’, we would 
not have found ourselves in the 
present situation. We have unneces
sarily involved ourselves in Korea, 
and even after burning our fingers in 
Korean affairs cur Prim e M inister 
makes an appeal for cease-fire in 
Indo-China, The French Parliam ent is 
discussing the great offer given by 
P andit Nehru. This w*ay we are going 
On solving all problems bu t our own 
problems; and we have landed our
selves in the present trouble.

When we find th a t such a powerful 
country as America is giving m ilitary 
aid to Pakistan, the  enemy is a t our 
door and we are  not still th inking in 
term s of war. If we talk  of war, they 
say ŵ e are war-mongers. These are 
delicate m atters and. ought not to be 
spoken frankly, but my reason for 
stating this m atter frankly is th a t our ' 
Government is still following the blind 
game of appeasement of Pakistan. 
Yesterday, we had read th a t a t Am rit
sa r 1,300 Muslims from Pakistan have 
come; a great reception was accorded 
to them and they are to be followed 
by others. 7,000 persons are going to 
come to Saharanpur. All of us know, 
our Prim e M inister himself knows, 
th a t the relations between Pakistan  
and India are so strained but Muslims 
who had migrated from India in 1947 
are to be allowed to come and colonize 
and they are to be brought back to 
their homes. I have nothing against 
these particular Muslims but we have 
to take realities into consideration. If 
you say th a t Russian influence is 
working on the Communists here, if 
our Congress M inisters bear eloquent 
testimony against the \^ommunists

23 P.SJ3.

because Russian influence is on them,
, are these 7,o5o Muslims no t under t h e . 

influence of Pakistan  whose interests 
are positively inim ical to this country?
I w ant to ask this question. If you 
bring them and rehabilita te them  in 
this country, w'ill not the security and 
safety of the country be endangered? 
Our country is still not realising the 
dangers th a t are ahead.

You are taking so much pains to 
rehab ilita te  those people b u t w hat 
have you done for the refugees? I 
find th a t in this Bydget only Rs. 4 
crores are  going to be spent on this 
score. Rs. 250 crores are to be secured 

' by deacit financing but there is no 
arrangem ent for a protjer defence plan 
nor is there any money for the 
refugees. I w ant to ask, on w hat is all 
th is money being spent? This is the 
way our country is going. On this 
question I w ant to tell them  th a t u iv 
less they make a revolutionary change 
in  their defence policy and unless they 
give a call and mobilise the  forces in 
the country for the defence of the 
nation, I feel that India has no future.

In the first place, I m ust say th a t 
our Goyem m ent has to change its 
foreign policy fundam entally. We 
have seen the tragic results of our 
dynamic nuetrality . Our Prim e Minis
te r said tha t if we say th a t it is bad 
for Pakistan  to accept aid from  
America, why should it be good for 
us if we accept aid of America or 
any other country? I am not cham
pioning the cause of America. My 

. feeling is this. We have been told 
th a t it will not be possible for us to 
receive or accept any aid from 
America. But you will have to accept 
it from somebody—from the same 
party  or the other—whether you have 
to go to the same person, or both 
parties, for aid as A rjun and Duryo- 
dhan both went to Lord Krishna for 
accepting aid. Lord Krishna went to 
one party  and his vast arm y went to 
the other party. I do not know whe
ther you have to go to America in this 
m anner or whether you should adopt 
the sanatana line—^that is if A m erica
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chooses to be our enemT, America’s 
enemy Russia—the enemy's enemy— 
should be our friend. In  politics there 
is nothing like friend and foe. Today 
one m av be a friend, as we find th a t 
England first fought agam st the 
combination of Germ any and Russia 
and then made friendship with Russia. 
Today we m ay take  ttie aid of Russia 
and tomorrow if we have g reat love and 
affection for democracy, we may make 
common cause again w ith the demo
cratic nations. We cannot take any 
risk  in this country. My feeling is 
th a t India has to make a decision and 
unless you do. all your budgets will 
be unrealistic. We are depending upon 
foreign aid and are th inking--our 
Deputy Defence M inister or w hatever 
his designation is, has said in «he 
Council of States th a t we are now 
th in k in g -o f  having w ar industries 
and th a t w e  may begin m anufartur- 
ing after four or five years. Perhaps 
w ar m ay be over by th a t time. There
fore, a decision has to be taken first 
and the soon er the decision is taken, 
the  better.

I am  not a believer either In com
munism  or in so-called democracy I 
feel th a t both these blocs are ou t to 
establish their empires. T herefo r^  I 
do not advocate anybody’s cause. The 
country’s cause, I  advocate; I advocate 
th e  cause of India not on any abstract 
principle. Enlightened self-interest is 
my guiding principle so far as the 
foreign policy is concerned. A fter tha t 
we should decide to  have the defence 
preparations of this country.

In  this connection, I m ay make one 
or tw o  suggestions which should b e  
followed by our country. The first 
thing tha t w e  have to do in addition 
to taking aid, is con cen tra tin g  all our 
energy on starting defence industries. 
We should not waste money on pro
paganda. I know th a t this Five Year 
P la r  is being used for party  propar 
ganda, as our hon. friend Mr. Kila- 
chand said. We have no control over 
the money. A t least in the State which 
I rep resen t. Madhya B harat, they

have appointed local advisory com
m ittees in which non-Congress mem
bers are not given place. I t^^ve some 
glimpses of the way m which the 
money is spent and 1 feel th a t all 
these Rs. 250 crores or w hatever 
money is raised by deficit financing, 
should be invested so that if the 
country is called upon to m ake even 
greater sacrifices it will be prepared. 
My co m p la in t is not th a t the propor
tion of the defence expenditure is 
much larger bu t th a t no proper atten
tion is being paid to defence.

Therefore, the first thing th a t our 
country will have to undertake is to 
s ta rt w ar industries in this country. 
Much more than  the starting of w ar 
industries, in my opinion, is th a t a 
proper call has to be given. I  do not 
w ant to em bitter feelings, bu t Govern
m ent have to understand w hat section 
will stand by the Government and 
w hat section they have to look to w ith 
suspicion. That is w hat a realistic and 
prudent government has to do. Be
yond giving this suggestion I would 
not say anything more.

The second thing I w ant to say is 
this. Last time our Prim e M inister 
ridiculed my idea of giving compul
sory m ilitary training to our young 
men. He thought th a t would only 
make their bodies better. I t is not so. 
Instead of making our spirit rise 
higher and higher and go to the sky,
I would like tha t we should have able
bodied young men in our country and 
give them m ilitary training. In addi
tion to giving m ilitary training I would 
say that they should be given some 
am ount of train ing  in guerilla wai^ 
fare because we have to prepare the 
second line of defence in our country. 
We cannot have money like America 
or England. We cannot spend crores 
of rupees, nor can we afford to allow 
our country to become a slave. We 
m ust develop a w ar technique where
by w ith less expenditure we will be 
able to utiUse our huge man-power 
and defend the  country. So that is the
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second thing tha t has to be taken into 
consideration by our Government.

The th ird  thing tha t our country 
has to take into consideration is tha t 
this war m ay take place on the  issue 
of Kashmir, And when th is question 
of Kashm ir comes we have to make 
u p  our minds once for all. We have 
to  take away all this question of 
plebiscite from the U.N.O. Up to this 
lim e when talks of negotiations were 
going on between the two countries it 
w as understandable th a t P andit Nehru 
should have said “I stand by my com
m itm ent”. But when Pak istan  has 
openly said th a t the taking of Ameri
can aid m ay help to solve the 
K ashm ir problem.—that m eans th a t 
they  w ant to solve the Kashm ir pro
blem  by resort to arms,—then we m ust 
also accept the challenge and teU 
them  that the people of K ashm ir have 
expressed their desire to accede to 
India by m eans of a resolution in 
th e ir  Constituent Assembly, and now 
after they have expressed the ir  desire 
we w ithdraw  the question from  the 
U.N. and go forw ard with the integra
tion  of Kashm ir w ith India. The in te
gration should be made full and com
plete. The present accession is still 
limited, and we should think of the 
w ays and means w-hereby the integra
tion of Kashm ir w ith India may be 
complete

Unless these things are  done my 
feeling is th a t we are  liot going to 
see a great future. The hope was ex
pressed here th a t the E state D uty was 
being imposed for the purpose of 
implementing the Five Y ear Plan. But 
th e  paltry  sum which the Estate Duty 
has given shows th a t th a t hope is not 
being realised.

Shri T. T. Krishnam achari: People 
refuse to diet

Shri V. G. Deshpande. Up to now
nothing has come and even in the 
next year they expect only a v er y  
paltry  sum. All these taxes and deficit 
financing are not going to benefit the 
country, particularly in view of the

great danger th a t is confronting the  
country. And unless the budget is 
fram ed keeping constantly in mind 
th a t the country has to face certain  
dangers, when the  whole aspect of 
Indian economy would be changed, I 
think the days ahead are not bright.

Shri Vela3rndhan: Sir, I am very
happy to speak on the Budget and, 
as you know, Sir, this is not the first 
speech th a t I m ake on budgets in this 
Parliam ent. If I rem em ber aright, this 
is the fourth  budget speech I am 
making in this Parliam ent.

S hri S. S. More: Budget speech?

Shri Velayndhaii: Yes.

Shri S. S. More; A re you in charge 
of the budget?

Shri Yelayiidhan: Speaking on th e
budget. I th ink  my friend Mr. More 
will be always thinking of the treasury  
bench and to jum p over it. B ut I m ust 
te ll you frankly  tha t I  am  not so 
anxious.

Mr. Depaty-Speaker; Jum p over it 
or into it?

Shri Velayudhan: I m ust say jum p 
on it, Sir. When I speak on this Budget 
I m ust express the feelings which I 
had about this Parliam ent as such. 
When I  entered this Parliam ent it was 
my great satisfaction and hope th a t 
th is Parliam ent would be the spokes
m an of democracy in  the country and 
would reflect the will and desire of 
the people. But after these five years 
of experience in this Parliam ent I  
m ust h u m b ly  subm it that I have a 
kind of suffocating feeling when I come 
into the Parliam ent. I t m ust of course 
be said here clearly tha t b y  its  self
imposed rules and regulations the  
Parliam ent has practically curtailed 
its rights of discussion and free speech. 
This Parliam ent stood high as the 
Central Legislature where you also. 
Sir, were a member for a long time. 
Now this is the first time in India 
that we have an independent P arlia
ment, an independent dem ocratic 
institution which we are working.
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This is the place w here we will iiave 
to  grow democracy and develop demo
cratic institutions. B u t it is m y dis
appointm ent and I feel th a t th is 
P arliam ent is not giving vent to those 
ideas and is not developing democracy 
an d  democratic institutions. I  do not 
know, I am in a confused m ind when 
I  th ink  of the  fu tu re  of this country.

Mr. Deputy-Speaker: W hat does the 
hon. Member suggest?

Shri Velayiidhan: I am suggesting
ju st now. Sir.

Shri S. S. More: He is confessing
th a t he has a confused mind.

Shri Velayudhan; P arty  government 
and party  leadership are the tools of 
running a parliam entary  form  of 
democracy. The task  of a m ajority  
p arty  leader is very responsible in a  
coun try  like India where democracy 
is passing through an infant stage. A 
p a rty  leader, when elected, is not the  
sole authority  of the party. The prac
tice th a t a party  leader can choose 
anybody for his team , w hether from  
th e  party  or from outside, m ust be 
used  only in exceptional cases and on 
em ergent occasions. The m ajority  in 
th e  m ajority  party  m ust have a psy
chological satisfaction in  the choice of 
th e  team  for the cabinet by its leader. 
In  fact in India, in the States and 
a t the Centre, the party  leaders who 
form ed the cabinets were satisfied 
w ith  choosing the inferior cadre in the 
cabinets and leaving the best m en of 
th e  party  as back benchers. This 
practice is dangerous to the healthy 
growth of democracy.

Then regarding the adm inistration I 
w ish to express some of my feelings. 
The adm inistration is the field where 
democracy has to develop as a machir 
nery  for the welfare of the people. 
B ut the Government of India failed 
to  face the task of converting it in 
th is direction. AU the m easures taken 
by  the Government to change the 
clim ate of bureaucratic adm inistration 
have failed. The Government, In spite

of the great in ju ry  done to democracy 
and democratic rim ning of the govern
m ent by the adm inistration, still th inks 
of keeping the  adm inistration intact 
w ith the same personnel. I t w ants 
only to change the papers, ink, tables 
and chairs. The tim e has come for the 
Government to realise th a t both the 
Governm ent and the adm inistrative 
personnel it backs today will go w ith 
a good government and democracy. It 
is poor statesm anship for a ruling 
party  to safeguard the interests of the 
adm inistration against the interests of 
the state and also to the detrim ent of 
the ruling party  itself.

Then, coming to the Budget, I m ust 
tell you th a t I have very carefuUy 
gone through the speech made by the 
Finance M inister. Of course, he has 
claimed th a t it is a developmental 
budget. Therefore, the only progres
sive aspect of the budget now pre
sented by the  Finance M inister is the 
am ount he has allotted to the Five 
Y ear P lan. I  do not know much about 
the progress made by the Five Year 
P lan and the various schemes under 
that. Of course, the long-term schemes 
are there and they have worked very 
weU. But, I m ust tell you th a t it has 
not benefited the common man who 
w ants immediate succour and relief. 
There is great unrest in the  country 
as a whole, not only among the poor 
people, bu t also among the middle 
class and the upper middle class. I t 
is because the Five Year P lan  has 
completely failed to react to the  
people’s psychology as a whole. Cer
tain  aspects of the Five Year P lan 
were talked about in my State during 
the recent elections there. There was 
a lot of propaganda litera tu re  publish
ed by the Government as well as the 
various parties themselves regarding 
the Five Year P lan. I  read some of 
this lite ra tu re  and it was a surprise 
to  me th a t all the schemes now 
worked on the F ive Year P lan basis 
in my State were included in the plan 
th a t was Initiated ju st after the w ar* 
by  a committee appointed in the
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Travancore-Cochin S tate  called the 
Post-W ar Reconstruction Committee 
There was not a single item  added to 
it in the working of the Five Year 
P lan. Therefore, the Five Year P lan  
now taken as a whole, is not a new 
thing, excepting perhaps the social 
services scheme which is now work
ing through the community projects 
and also the various schemes spon
sored by the Government.

I will have to speak a few words 
regarding my State which is now 
coming out with a critical situation. 
You all know that it is now being 
talked of not only in the Capital of 
India, bu t in the whole world, about 
the fu tu re of Travancore-Cochin State 
in relation to India as a whole. I am 
very happy to say th a t the Travancore- 
Cochin people have expressed their 
will in  the last election. It is a great 
thing tha t the people worked in the 
most democratic way in the recent 
election th a t we had. I m ust say th a t 
I am very proud of the people of 
Travancore. I myself was bom  and 
brought up  on the soil which has now 
created history for the first time in 
India. At the same time, it is not only 
my duty to say ‘yes’ to w hat has 
happened, but also to see w hat next 
should be done. I have my great fear 
about the   ̂ future, not only of 
Travancore-Cochin State bu t of the 
whole of India considering the way in 
which India is going today. We are 
not only in a political crisis, bu t also 
in a psychological crisis. I t was left 
to the responsibility of the Congress 
Government, who had inherited the 
adm inistration from the B ritish Gov
ernm ent, to see th a t this crisis was 
elim inated to the satisfaction of the 
m ajority  people of India. I m ust tell 
you th a t the Congress could not 
satisfy the aspirations of the people 
of this country even though they have 
remained in power for about six 
years. I t is a m atter to be laughed at 
or criticised. G reat changes are  taking 
place in the minds of the people about 
inany of the Members who are now 
n^urmuring m ay not be aw are of. I

m ust say th a t the fu tu re of India is 
dependent on m y State. I  am not say
ing indirectly tha t I am afraid  of com
munism. I am not afra id  of any o ther 
form of Government. I m ust say th a t 
I w ant a revolution, a peaceful revolu
tion to take place in India. I am  not 
afraid of a violent revolution, and if 
a violent revolution alone can change 
things in India, I am prepared to face 
it and sacrifice m y life. Millions in 
India are illiterate. They are poor and 
are starving. If things are  going ta  
continue as they are today, I am  sure 
they will end in a civil war.. I t  is the  
responsibility of the Congress Govern
m ent in power to see th a t this crisis 
is avoided and see th a t a perfect demo
cratic set-up is established in  all th e  
S tates and a t the  Centre.

Sir, another thing th a t I w ant to say 
is about the Scheduled Caste Commu« 
nity, which I represent here. I am  the  
only Member from  the Travancore- 
Cochin S tate representing about twelve 
lakhs of people. Therefore, I m ust 
tell you th a t X have a responsibility 
towards th a t community which has 
rem ained backward for centuries. I  
am happy to say th a t for the last five 
or six years the Scheduled C aste 
people in India have developed politi
cal as well as social consciousness, so 
that they are now standing on th e ir 
own legs not only in this Parliam ent, 
but in all the States and in the various 
fields of life in the  country. B ut th a t 
is not enough. About seven crores 
of people are suffering in one way or 
other having some sort of social dis
a b ility  in the nam e of caste system. 
T here is a k ind of slavery w hich exists 
today between the Scheduled Castes 
and the upper class. There is no need 
of any patch-work or half-hearted 
m easure. Unless and until we wipe 
away caste system completely, I  do not 
th ink  India can develop itself into a 
perfect democracy. Sometimes I  have 
analysed the various political, econo
mic and social problems coming up  in  
this country and I have finally come 
to the conclusion th a t unless and u n til 
we wipe ou t caste system, there is no 
fu tu re for democracy in the country.
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[Shri Velayudhan]i 
This is w hat M ahatm a Gandhi said 
some years ago; he said not only once 
b u t on several occasions, th a t it India 
is  to survive she will have to abolish 
caste. But, we have not yet gone to 
th a t  extent. We have not ye t taken  
courage to see th a t caste is w iped out 
from  India,

W ith regard to the few m easures 
th a t the Finance M inister has brought 
fo rth  in  the Budget relating  to tax a
tion, I have to say th a t most of the 
p resent taxes are  h itting the common 
m an  to which class I belong. D uring 
the  last election there was an  in terest
ing point th a t was raised among the  
various party  leaders regarding cer
ta in  m easures th a t are now being 
taken  up by the Gk)vernment of India. 
T ake fo r exam ple, fam ily planning. I 
could hear some of the speakers say
ing from  platform s th a t the Congress 
Governm ent will not even allow 
women to beget children. T hat was 
the  type of propaganda th a t was being 
staged in the last election campaign 
because of the  fam ily p lanning 
scheme. I t will have a very great effect 
on the minds of the people who are 
sentim ental against family planning 
or b irth  control. Now the Finance 
M inister is adding insult to injury. 
Soap, chappal, betel are all things to 
benefit the poor m an and the Finance 
M inister is going to tax  all these 
goods. I do not think th a t even one' 
per cent, of the people in India are 
using shoes or chappal. W hen we go 
to W estern countries, any country out
side India, we cannot see a single 
m an or woman walking along the 
road w ithout chappal or shoe. I do 
know w hether th e  Finance M inister 
has m easured the weight of the criti
cism th a t would be levelled against 
th is m easure in this House or outside. 
Il9  has imposed a tax  on chappals 
and  shoes which are absolutely neces
sa ry  not only for the health of the 
people, but also for the  comfort and 
convenience of the peopl# . of this 
country.

He has also imposed a tax  on a r t  
sUk. Of course, India is a  poor coun
try  and so cannot afford to pu t on 
real silk; the women and children 
wear only a rt silk. 1 do not know 
w hat the women w ill feel w hen a  ta x  
is levied on a r t  silk. We can see 
plenty of a rt silk—not only in the 
Delhi shops bu t everywhere. I know 
th a t not only the people of South 
India, but also the people in N orth 
India, especially the Punjab i ladies 
are  fond of wearing a rt silk. Mills in 
L udhiana and other places produce a rt 
silk. I t is a great h it on the comforts 
and convenience as well as the taste  
of the people when you are  taxing a rt 
silk also.

The Finance M inister has gone still 
fu rther and he has imposed a tax  on 
betel nuts. Of course, there is a certain  
section of the people in my own conr 
stituency, who are m ostly arecanut 
agriculturists. They have welcomed 
this measure. 'I also join them  in wel
coming this measure. But. a t the same 
time. I m ust tell you th a t the taxation 
is a little high. It could have been 
50 per cent, or something like that, 
less than  w hat it is,

India is facing a great crisis not 
only in the economic sphere, bu t also 
in the political sphere. How are we 
going to face it? We m ust have an 
ideology. The other day, my hon. 
friend  Shri H. N. M ukerjee was 
speaking on the Press (Objectionable 
M atter) Bill and he p u t certain  things 
to the Government. He said because of 
lack of ideology aU these diflftculties 
have come. I also said the same thing. 
Any political party  cannot stand the 
test of time unless it has a definite 
ideology.

An Hon. Member: Idiocy.

sairi Velayudhan: Yes; I  agree; I
Join w ith you. I m ust t»U you.,..

Mr. Deputy-Speaker: W hatever the 
hon. Member says, by way of retort, 
is cast on me.
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Sardar Hukam  Singh (K apurthala- 
B hatinda): He tells you all right; but 
he is addressing this side.

Shri Velayudhan: W hat is happen
ing in this world today, adds to the 
tensions. There is no meaning in say
ing that we are going to have a ‘third 
area’ built in this world. When there 
is an international ideology, we loo 
must have an international ideology to 
counteract. I stand for democracy in 
India not because it is a fad today, 
but because it will effect a peaceful 
social revolution in the country th a t 
was envisaged by our forefathers: I 
m ean the  F ather of th e  Nation. I 
stand for that. I hope tha t real econo
mic and national guidance will be 
given by him and by the Cabinet as 
a whole in the near future.

Shri A. M. Thomas (Ernakulam ); I 
am glad to follow Shri Velayudhan 
who has heralded Travancore-Cochin 
into the discussion of the Budget.

The Budget th a t has been introduced 
by the hon. Finance M inister has been 
generally welcomed by the first three 
speakers though Shri Gadgil has wel
comed it with a certain reservation. 
Shri V. G. Deshpande has referred to 
the Defence aspect of the Budget. I 
think it will bear repetition to say 
th a t out of the total expenditure of 
Rs. 467*9 crores, Rs. 205 62 crores will 
be on Defence services. I think this 
is a substantial am ount th a t we can 
bear. The inherent stability or strength 
of a S tate lies in its economic stabiMty 
and strength. I do not join w ith my 
friend in advocating a race for arm a
m ents for a country of the nature of 
India. I am ashamed to see an hon. 
Member of this House advocating arm s 
aid from whichever State it m ay be 
forthcoming, whether from America or 
Russia. I do not know which section 
of the people of India the hon. Mem
ber represents, when he advocates 
that. The hon. Prim e M inister’s &tate»- 
ment made a few days ago in this 
House has been welcomed by the 
people of India and it  has elicited

adm iration and respect from other 
countries of the world also.

We have given, I should say, general 
concurrence to the sentim ents expres
sed in tha t statement. It is too much 
for an  hon. Member of this House to 
advocate receipt of aid from  any 
source irrespective of the  countries 
from  which the aid originates.

The reactions to this Budget have 
been of a varied nature. While a sec
tion has received it as a bold, develop
m ent Budget, a diam etrically opposite 
view has been expressed, nam ely, 
th a t it is a disappointing and  dis
tressing Budget. In between these 
tw o opposing views, there  have been 
couched in abusive epithets also. I 
do not propose to classify them  and  
exam ine the Budget analysing each 
aspect.

It has been said th a t the Budget 
does not contain m any pleasant sur
prises. But, the charge th a t it is not 
heartening and does not instil enthu
siasm is absolutely unjustified. We 
are not justified in expecting fresh 
thrills from the annual financial sta te
ment. We have taken in hand the im
plem entation of the Five Year P lan  
as finally approved, w ith suitable 
modifications as circimistances com
pelled us to adopt. Each year’s budge* 
is therefore wedded to the P lan and 
the Plan is the touch-stone for the 
Budget. Examined in this context, it 
is a development budget in the full 
sense of the term. I t is heartening in 
the sense tha t it  reflects the Finance 
M inister’s firm determ ination to achieve 
the targets laid down In the Plan 
within the period of the P lan  itself 
whatever be the difficulties. The Plan, 
as has been stated in m ore than one 
journal or newspaper, is not to be 
allowed to fall into arrears. I t  may 
be tha t the expenditure in the first 
half period of the Plan has not been 
of the order as originally decided upon. 
Development expenditure is the  k ey 
note of the present Budget. I am very 
glad tha t the Finance Minister views 
with some concern the shortfall in the 
development expenditure in the  first
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[Shri A. M. Thomas] 
h a ll of the period ol the Plan. U is 
somewhat sm aller than  the propor
tionate outlay, we can understand 
th a t B ut the ra te  of progress has 
been ra th er disappointing. We have 
faid our full fa ith  in the P l a -  
where, in  im portant 
been  a shortfall. Some have 
pointed out by the hon. Fmance 
S in is te r  himself. W e  had e x p e c t^  
m uch from  the community develop  
m ent projects. They have not p v e n  
^  appreciable results. I t  U a m atter o 
regre t th a t the provision for local 
w orks has not been exhausted. There 
have been lapses in the p r o v i s i o n  to r 
basic and social education. U n t e s  

there  is prom pt utilisation of the 
B u d ^ t  provisions and a bold «  
followed in th a t respect, we not
be told of the logical results of that.

The In d u str ia l h o u sin g  sch em e  of 
th e  C en tra l G overn m en t is  a n rst
I s s ^ e n t u r e .  But, has there been any
expansion of industrial housing. I 
can very weU understand a slow pro- 
c t L  in  the expansion of tiie scheme 
•where the co-operation of the indus
tria l employees comes in. W hat abou 
th a t section w herein 50 per c e n t ,  is 
given by way of subsidy to and the 
o ther 50 per cent, is given by way of 
loans to the States? My inform ation 
is th a t papers pass b e tw ^ n  th e jw o  
G o v e r n m e n t s ,  namely the Central 
Governm ent and the S tate 
ments, and either sanction is not given 
or the grant is not made. In  these 
m atters, we have to take into account 
the local conditions and problems. The
State G o v e r n m e n t s  should i l te l le d
Ireer hand in drawing up the d e ta r i^  
specifications and puttin* them  ^  
{■fleet. I  am  one w ith  m y hon. friend  
Shri Tulsidas when he says th a t the 
expenditure m ust be properly su p e ^  
vised. At the same tim e 1 would sub
m it th a t for the sanctioning ol any 
am ount or for m aking a w  g ra n t  a  
m«Ee liberal policy m ust be followed 
b j  the Centre and the m ain emphasis 
S o u ld  be o u  the principle of not

standing as a hindrance to the utili»a- 
tion of the resources. I t  is to ta l^  
absurd tha t financial sanction should 
be withheld for m onths after adminis
tra tive  decisions are taken. In  this 
connection. 1 would advocate a policy 
of decentralisation in the adm inistra
tive set-up.

In  the first Progress Report of the 
Planning Commission, on page 141 it 
has been said th a t “in addition to the 
work which the B harat Sevak Samaj 
or other voluntary organisations and 
groups can undertake over a long 
period, it is of the highest im portance 
th a t the village panchayats and other 
local self-governing bodies a t different 
levels should become fully responsible 
in the m atter of organising develop
m ent programmes in their respective 
fields for seeking the m aximum local 
co-operation and participation” .

5 P.M.
We were assured tha t a substantial 

portion of the am ount which is to be 
spent under the Five Year P lan will 
be spent through local panchayats. In 
my State, for example....

Mr. D epu ty -S pe^er: The hon. Mem
ber may stop a t this stage. The 
House has to proceed to some other 
business. He may continue tomorrow.

COMMONWEALTH FINANCE 
MINISTERS’ SYDNEY CONFERENCE 

Mr. Deputy-Speaker. Now, the House 
will take up  discussion of the Com
monwealth Finance M inisters’ Con
ference, held a t Sydney.

Two hours are allotted for thds, from  
5 to 7 o’clock. I  understand the hon. 
Finance M inister m ay take between 
25 and 30 minutes. There are as m any 
as eight hon. Members who w ant to 
participate in the discussion besides 
Dr. Lanka Sundaram  who has given 
notice of the  motion and Mr. G uru- 
padaswamy who has supported it. In  
all there  axe ten. I will allow 15 to 20 
minutes to the hon. Member who is




